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Shri A. C. Guha (Barasat): During
thg Second Plan period we were sup-
plieg with some books giving the de-
tails of the progress of the Plan; es-
pecially during the seconq and third
year of the Second Plap we received
some printed reports. Regarding the
Third Plan, in spite of all the diffi-
culties faced by Government in the
implementation of the Plan, we have

not received any report from Govern-
ment yet.

Mr, Speaker: Perhaps there is very
little to be said about it because only
one year is over, This is the first in-
stalment.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the

Secretary of Rajya Sabha:

(i) ‘In accordance with the provi-
sions of rule 125 of the Rules
of Procedure ang Conduct of
Business in the Rajya Sabha,
I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 20th August, 1962, agreed
without any amendment to
the National Co-operative
Development Corporation Bill
1982, which was passedq by
the Lok Sabhy at its sitting
held on the 7th August, 1962.”

. (ii) ‘I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
Tuesday, the 21st August,
1962, passed the enclosed
motion concurring in the re-
commendation of the Lok
Sabhy that the Rajya Sabha
do join in the Joint Com-
mittee of the Houses on the
Bill to define and amend the
law relating to certain kinds
of specific relief. Thz names
of the members nominated by
the Rajya Sabha to serve on
the saig Joint Committee are
set out in the motion.
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“That this House concurs in
the recommendation of the Lok
Sabha that the Rajya Sabhz do
join in the Joint Committee of the
Houses on the Bill to define and
amend the law relating to certain
kinds of specifie relief, and re-
solves that the following mem-
bers of the Rajya Sabha be no-
minated to serve on the said Joint
Committee, namely, Shri R. M.
Deshmukh, Dr. Shrimati Seeta
Parmanand, Shri G. S. Pathak,
Shri Jagan Nath Kaushal, Shri
Mahesh Saran, Shri S. C. Deb,
Shri C. D. Pande, Shri B. D.
Khobaragade, Shri M. N. Govindan:
Nair, Shri M. S. Gurupadaswamy,
Shri Kamta Singh, Shri J. Siva-
shanmugam Pillai, Shri Krishan
Dutt, Shri K. S. Ramaswamy,
Shri Vimalkumar M. Chordia”.’

12.22 hrs.

CORRECTION IN RESULT OF
DIVISION

Mr. Speaker: I have to inform the
House that there was an error in the
announcement of result of the Divi-
sion held on August 20, 1962 on an
amendment for reference of the Ato-
mic Energy Bill, 1962 to a Select
Committee. The House has already
taken a decision and this error has
absolutely no effect on it. However,
1 consider that the correct position
should be on record.

On a check up of the photograph
and the proceedings it now transpires
that the correct result should be
‘Ayes’ 31 and not 32 as announced
on August 20, 1962.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 1318

The Minister of Labour in the
Minis'ry of Labour and Employment
(Shri Hathi): In reply to the supple-
mentaries to Starred Question No.
1318 on the 6th June, 1962 regarding
the scheme of Workers’ Partieipation
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in Management, I stated in the
House that the representatives of the
workers are taken on the Joint
Management Council according to the
strength of the various organisations
tunctioning in the unit; that the
workers are associated with the Board
of Directors and that the Joint
Management Council can decide indus-
trial disputes anq especially those
disputes which are of a financial
nature. The correct position is that
the scheme provides for the nomina-
tion of the workers’ representatives
in the joint management council by
the recognised trade union or unions
with which the management has
entered into an agreement for the
setting up of the Joint Management
Council. The workers are not asso-
ciated with the Board of Directors.
When I said they were so associated
T had in mind concerns like National
Coal Development Corporation, Sin-
dri and Chittaranjan. But the asso-
ciation of workers’ representatives
with the Board of Directors in these
voncerns is not under this Scheme.
The Joint Management Councils mlso
are not competent to decide industrial
disputes and especially those disputes
which are of a financial nature.

12.24 hrs.

STATEMENT RE: INDIA’S NON-
ATTENDENCE AT SAN FRANCISCO
PEACE CONFERENCE

Mr. Speaker: Shri P. K. Deo has
given notice of a privilege motion. I
have gone through it and I feel that
T could not allow it as a privilege
motion. But, under Direction 115 of
ine Directions by the Speaker, I will
allow him just to bring it to the notice
-of the House that some error or mis-
take has been committed. It will be
taken up at 1 O’Clock. I have asked
the Prime Minister to be here at
1 O'Clock. )

Shri S. M. Banerjee: If you are not
-allowing it, could you not please read
it out to the House?

Mr. Speaker: At 1 O'Clock I will
allow Shri P. K. Deo to say a few
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words on this under Direction 115 of
the Directions of the Speaker." The
Prime Minister will be present here at
that time and he will also make a
statement. We will now take up the
next item in the agenda.

12.25 hrs.

MOTION RE: REPORTS OF COM-
MISSIONER FOR LINGUISTIC
MINORITIES

The Minister of State in the Ministry
of Home Affairs (Shri Datar): Sir,
I beg to move:

“That this House takes note of
the Second and Third Reports of
the Commissioner for Linguistic
Minorities, laid on the Table of the
House on the 8th August, 1960
and 24th April, 1961, respectively.”

Today we are considering the Second
and Third Reports of the Commissio-
ner for Linguistic Minorities. He was
appointed in 1957 under the newly in-
serted article 350B of the Constitution
and his first report was placed on the
Table of the House and was also de-
bated upon.

Today, as I stated, we are consider-
ing his recommendations as also the
assessment of the position in respect of
the safeguarding of the linguistic mino-
rities in the various parts of India. So
far as this question _is concerned, I
should like to mention a few facts for
a proper understanding of the position.

Under the Constitution there have
been certain provisions which deal
with the rights of the linguistic mino-
rities. So far as their language or
dialect, script and culture were con-
cerned, all of them have been duly
provided for in the Constitution.
Thereafter it was felt that some more
changes were essential because when
the States’ Re-organisation Act was
passed by Parliament, as you are
aware, a fairly great importance was
attached to the question of languages
in the various parts of the country and
language was one of the factors om
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